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MR. DEPUTY-SPEAKER: Calling
Attention is only pertaining to the 
subject matter which you have rais
ed.

SHRI RAM AVTAR SHASTRI: But 
mamy things may be asked.

MR. DEPUTY-SPEAKER: Yes,
you can raise all the relevant points. 
If information is available, they will 
furnish; if information is not avail
able. they will not furnish.

"  SHRI R AM AVATAR SHASTRI: 
W hy information is not available?

SHRI A TA L BIHARI VAJPAYEE:
Are you satisfied with the inform a
tion given?

MR. DEPUTY-SPEAKER: As far
as the Calling Attention is concern
ed, and whatever information was 
asked, they have said the defaulted 
amount they do not know. They have 
said they will furnish it. That is all, 
In regard to Calling Attention, I can
not compel them to give the type of 
reply you want.
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(i) R e p o r t  r e q u e s t  b y  W e s t  B e n g a l  
G o v e r n m e n t  f o r  p e r m i s s i o n  o f  R e 
s e r v e  B a n k  to  s e t  u p  i t s  o w n  B a n k in g  

C o m p a n y .

SHRI M ATILAL IiASDA: Sir, the 
West Bengal Government sought the 
permission of the Reserve Bank of 
India to set up its own banking com 
pany with an authorised capital of 
Rs. 5 crore, clarifying the background 
against which the State Government 
proposed to set uP its own bank.

The Commercial Banks were re
luctant to give agricultural loans to 
the poor village people on the ground 
that the repayments were discourag
ing. But they did not feel any aver
sion in the cases of big industrialists 
they did not repay about Rs. 230 
though they did not repay about Rs. 
230 crore. The banks in West Bengal 
lent Rs. 1.39 crores to the share crop

pers in 1980. The recovery in this case 
was 40 per cent and it was better 
than any other State. Still, the 
comm ercial banks’ role in West 
Bengal remains disappointing.

Under the circumstances, I urge 
upon the Finance Minister that the 
licence to set up the West Bengal 
Governm ent’s bank be granted im 
mediately, and the Minister may give 
a statement in the House in this 
regard.
( ii)  R e p o r t e d  d em o  l it io n s  b y  D.D.A. 
in  P r e e t  N a g a r  E x t e n s io n  A r e a , D e l h i
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